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1Ap Thant | give hesetn belw e details of e :mm (imuvable und bamuovable et j ol nosels.

ty spouse and all dependents:

A Lretsils of movable asseis ;

1 Mavlg:

|. Assets in joint name indicating the extent of joint ownership will also have to be given

4. T case of deposivTnvestment, the dewmls including Serial Number, Amount, Date of Deposit, the Scheme,
Name of Bank/ Institulion and Branch are 1o be given

1. Value of Bonds/Share/Debentures a5 per the current market value in Stock Exchange in respect ¢ histed

companies and o5 per books in case of non- listed companies should be given.

4. Dependent’, here means u person, subsmntially dependent on the incame of the candidate,

3. Deuails including arnount is 1o be given separately in respect of each investament)
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i | |
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Deposits with Financial o ol T o wal il wel
Institutions, Non Banking 2% | |
Financial Companies and -5:0-1- BidaBapim i
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(vi) | Total of Carrent Market h ;
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(6) 1 give berein below the detalls of Hiabilities/ dues to public financial institutions and government :-
{Mate: Please give separate details of name of Bank, institution, entity or individual and amount for esch item)

'S. | Deseription Sell Spouse(s) - [ Dependent-1 | Dependent-2 | Dependent-3
i Mo
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. |Institution(s) 24 . :
- | Name of Bank o n 'ﬁm ik B L el el el
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{Give details of highest School / University education wi
Schaal /College/ University and the year in

(Mame of the

&n

full form of the certificate/ diploma/
which the course was completed.)

degres course)

(%) ABSTRACT OF THE DETAILS GIVEN IN (1) TO (8) ABOVE:

I.| Mame of the candidate
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] X
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State

[ J.J Number and Name of the constituency and

. ™
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{b} Spouse: =z | el Y278
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. [(c)Dependents— " ¥ 177
16 _ Details of Assets and Liabilities in rupees . o
Deescription o [.Sedf | Spouse | Dependent-1]| Dependent-il | Dependent.ill

A Movesble = _
| Asset [Total vulue) ‘_fﬁ?sﬂ' ‘?ﬁﬂﬁﬂb xid V.74 nil

| B Immovahle
Agsel -
(i) | Purchase Pricc and L
Akt o R L e 0 1
Immovable Propery
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I_F”} o e gument \9usasss-o| yul | gl | el wel
Aszsei (Total Valug)
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Financial Institutions and 740403 A4/ il el V24
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i g il Bk 9nsnrydease coneed ot
(Give details of School / University education with full form of the certificate/ diploma/ degree
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VERIFICATION

1, the deponent, sbove named, do hereby verify and declare that the contents of this affidavit are true and correct 1o the
best of my knowledge and belicf, no pan of it is false and nothing material has been concealed there from. | further
declare that :

() there is no case of conviction or pending case against me other than those mentioned in items 3 and 4 abave:

i) L myy spouse, or my dependents do not have any asset or liability, other than those mentioned in items 5 and 6
ihave.
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her wped or wrinen je gibly and neatiu
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